Central Administrative Tribunal
Calcutta Bench :

0A No.526/97 . 8-1-2003

Present : Hon'ble Mr.S.Biswas, Member(A) |
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ORDER

o

~When the matter was taken up for hearing, the learned

coUnsel for the respondents submitted that the re]iefibrayed has

already been granted and he has received a suh of Rs23297/-

" being the arrears of pay on account of restructuring. Under the R
circumstanceélwe-hold that the 0A has become 1nfructuoU§ andltﬁg“:'

same is dismissed. No costs.
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